Election, do hereby salemnly affirm and state on oath as under-

T 87 57,

Affidavit 1o be Fuenished by the candidate alongwith Nomsination Faper

Before the Retvvaing Officer
Foreleetmn to. . eiveasicnne. o{name of the Hows

From... |86 . A e onstitueney (Vome of tae { anstite, R

wrtdaugkiwife of . LATE  SATYANARAYAN  SINHA

‘.,gc.l...'.!!ﬂ Lyears, residi of . SRARRT, kb, PATNY neation Tull postal address), o caindisdie ai s sbrrve

i strike out whichever is not applicahle)

; FarT
(1) T a candidate set up by .E':'&ETI.?F._EFET_H.:HNM of the political party )/ am contesting a. 4
Independent candidate.
() Details of PAN and statas of filing of Incomé tax return :
Si.No. | Names T Permanent The financial year for | Total income
Aceoupt Mumber | which the last shown In income
(PAMY [meome-tax return has | Tax Return ( in
e T T o been filed | Rupees)
e B ) S
1. Sell BIMPDESES £ grujl_ '3.01-! 19 .";,nrnn,l‘- ]
& Spouse-
E Dapendent | B
[4 Dependent 2
5. Dependem 3 . ... o

(1) The following case(s) is' are pending against me in which cognizance has been taken by the court:-

Sl | Offence Description i
Mo, AT __i
{al | The details af cases where the court hes taken i
cognizance, Sections of the Act and description |
of the offence for which cognizance taken : X
|| Name of the coun, Case No. and Date of order o
taking cognizance : A
i) | Details of Appeal () / Application{s) for revision o T
i (if any} filed agninst the above orden(s) * W

4. Cases in which | have been convicted by a court of law{other those referred to in Form 26):

:-{a'; The details of cases, Sections of the

| Act and description of the offence for

i which convicted *
|

(b} | Name of the Courtis), Case No.and |
| i

! LDHMSJ of ordes(s) . *




tz1 | [Munishme 1impas. .

var Thut kgive hecern bebow Uie detsils of « e assets (movable and Loamovable eie.) of myseh.

v spouse afd all dopendents:

A, Detaily of movabie asseis :

Mg

I. Assets in joint name indicating the extent of joint awnership will also have to be given ) 2
2 In case of dEE‘;il'h"rnwutnwnt, the details ineluding Serial Number, Amount, Date of Deposit, the Scheme,

Name of Banh

Instivution and Branch are 1o be given

5 Walue of Bonds/Share/Debentures as per the current market value in Stock Exchanpe in respect o Hated
EOmipanies and as per books in case of non- |isted compunies should be given,

4. Dependent’, here meuns 4 person, substantially dependent on the income of the candidate.

5. Details incleding amount is 1o be given separately in respect of each investment )

; 1 :--f'hscriplinn . Self Spouse —[Depen-denl-l Dependent-2 ; dependent-3 !
| Ne. | . - |
1y "Cashinhand {2 20,008] - :
' : i N T,
(i} | Details of Deposits in Bank I
! aceounts (FDRs, Term Deposits h:;::::mu
and all other types of Deposits F 15,000 |-
| including saving sccounts), 4
Deposits with Financial CAlmEn
Institutions, Mon Banking !‘. i
| Financial Companies and F 4,000} | i
|| Cooperative societies and the .
| . amount in each such deposit
| tiii} | Details of investment in Bonds, |canaeq
Debentures/shares and units in & & poo L ]
companies/Mutual Funds and TEIL |
| athers and the amount, ¥ 1,00, 000
[ (iv) | Detgils of investment in NS5, |
Postal Savings, Insurance Policies i
and investment in any Financial NT L
| Instrement in Post office or = I |
Insurance Company and the i
| amount S |
(v | Personal loans/advance given to
| any person or entity including
! | firm, Company, Trust ete. and NT L | i
| other receivables from debtiors | | .
ir aid the amount, 3 R = s Lo e | —et
[ (v} | Motor Vehickes/Adrcrafis! Bugfe tmer ). Flo g 35 . i
| YachtsShips (details "?"f Make, Beonern (gnu).fr g yo,mos . | :
fegistration MNo. etc, Year ol [ |
L i‘:fchaa.e‘and amount } TAetoclant) | 2,75 00 )- R _____I I ———
vty Jewelry, bullion and valuable ST jrmg ! | |
! | thing (give details of weight and | -7 8= nan I | | |
‘_‘-'ﬁ_hll.‘} o ] a | S I J- i
TFF T & & ;



.II'I

(ia,

[} /0y other 385815 Such 3 value of
| Chims/interest
i Caross Total value

B. Dretails of linmovable assets:

{Mete: ). Propenties in joimt ownership

—

5.
No

2. Each land or building or apart

-1.!_22_&2.3;—;.).' By 'I__"__

indicating the ¢ xtent af joint ownership will also have 1o be indicat «
ment should be mentioned separately in this format.)

Peseription

— -

Selfl

Spouse i

Dependent-1

Dependeni-2 "_l]éﬁ::u-:.lzm'—d |

J

()

Location{s)

| Survey number(s)
Avrea ( Total measurement in
acres)

|

Whether inherited property
( Yes or WD)

|
|
— __!

Date of purchase in case of self
acquired property

Cost of Land (in case of
phrchase)at the time of
plirchase

Any [nvestment on the land by
way of development,

construction etc,

Approximate Current market
value

12,00 oo
2,00, 500
11,00, Boo

(if)

(i)

Location(s)
Survey number(s)

LALTL ToLA
PATNA

Area (Total measufement in
3q. fi.)

2.%43

Whether inherited property
{Yes or NO)

Date of purchase in case of self
acquired property

Cost of Land (in case of
purchase) at the time of
| purchase

Any Investment on the land by
way of development,
construction fe.

Approximate Current

market
value '

?S,ummnﬂ’h

C i 1
(including apartments)
i —[,ﬂciﬂﬂ!(ﬁ}

| -Survey number(s)

MNTL

[ Basilt up Area (Tawal
| measurement in sq. L)




(iv) | Residential Byildings (including

| Jars
|
|

| % wiher inherited property
;_.;_ e ar M)

| L ew of purchase im case of weid
[ o' ssired properts

Tt wF properly Lin cuse of
pr rehase) at the time of
prchase

Ay Invesiment on the
| muperty by way of
j__:l-f'-elupm.-.nt, construction et

i Approximate Current market
| valug

apariments, )
-Location{s}
- Survey number(s)

SrenRY

Aced {Total megsurement In
5 11.)

3-30

Bult up Area (Total
measurement in sq, fi.)

Whether inherited property
(Yes or NO)

YES

[tz of purchase in case of self
| acquired property

| -

Cost of property (in case of
purchase) at the time of
rE_H‘_MI'mc

Any Investment on the Jand by
way of development,
| construction elc,

Approximate Current market
value

= E,00) Qoo

“(Others (such as interest in
property)

tv)

HElows g L calel
'-E Er“nl‘ '}“ﬁ;-

I
L

(vi} | Total of Carrent Market

Value of (i) to (v} above

< 4% on, oot

i6) 1 give herein below the details of liabilities! dues to public financial institutions and government :-
(MNote: Please give separate details of name of Bank , institution, entity or Individual and amount for cach item)

5. | Description Self Spouse(s) Dependent-1 | Dependent-2 | Dependent-3 |
Mo, Al
(i) ' Loan or dues to Bank/Financial BANE  oF
| Institut THDIO , DEMRPOR
| Mame of Bank or Fl
| Amount outstanding - 3.4%5,0000
i Matre of loan ___|VEHTOLE LOAN |
- | Loun or dues to any |
individuals/ Entity other than
mentioned in (i) ubove. |
Name(s) - NIt i
Aimount utsianding |
Mature of [oan S, ;’El
J e T = 7 7



T Aty oiher liability h—“-I 3 —1 Ehay s _._I
t ]
. == i i s
Cerand total of liabilities 245 000 |- ! |
(i) | Gavelament Dues: " TGevt. o G - o |
[Chees 1o departments dealing (chR Lomm ) | |
| with government | X 600 .mnr_ | i
}_ﬂtomurr_mda‘.im - i o J’_ o
Dues to departments dealing | 1
with supply of water NrL |
Dues to departments dealing o [
with supply of electricity NT
Dues to departments dealing o
with supply of MTL
celephones/mobiles R .‘
Dues to departments dealing |
with govemment transport
(including aircrafls and M=
helicopters)
Income Tax Dues MTL
Wealth Tax Dues MTL
Service Tax Dues HLL
Municipal /Property Tax Dues NIt
Sales Tax Dues NT L
Any other dues NTL
Grand total of all Govt. dues {7 6,00, 000/ ’.

(7} Detailzof profession or occupation:

a Self.. . PoirTres

b. Spouse ... Mol APPLIcereLR

(8) My educational qualification is as unde
NINTH PASSED , 1o Sn S

%—ﬁmﬁrﬂﬂb‘ <Ts J\'!"Erd'-],-t,, » Ve

{{iivé details of highest School / University education with full form of the certificate/ diploma/ degree course)
{Name of the School /College/ University and the vear in which the course was completed.)

(9. ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Name af the candidate SH/Smi/Kumt. ASHA DEVL
2. | Full postal address S1HA SADAN, SARALT, KHAGADL, PATHA _&osko
T, ::xburnndhlmm of the constituency and ”j‘,;_ DANAPUR BTHAR |
3. mmﬁﬁg'ﬁﬁ?mm? BHARTI VA iﬁi_r};n__rinfi y
4. | (a) Number of cases [ which cmvil!:tiun order v
passed (other than those referred to in Form 26) | —_— S 7



[ 7 G Toanl nurmber s F-;-L-'hl_ir_qb caaes where the

o ceorr sy have tabern copnleanc ¥
L | REMS _3wnreR, F?.Coljd 20 Yaduskes

i PAN el y T W B whieh st TH el Jimoniiwe b o
=i fome - e i, | Imcuene Tas Retuin liled :_ !
L |{a) Candidate HrrPd 535 P DEMPoL - 2057 Bo0eee]
- [b:' Smu“: : i E s R AN _-I-— —ehtlu il AR | -
o ) Dependonty T T o i
L . Details of Asscts and Liabilities in rupees o
.,.a. :)Icmript!nn 8¢l |Spouse | Dependent-| Dependent-ll | Dependent L
" Moveable
L "_-ﬂt E“t‘.l_.l'lll!‘j, 4 fﬂu%lsﬂi-v : |
B | Tmmovahle i T e | R = !
i Asset Z 43,06, 00e !
(i) | Purchase Pricc and T e o o o
Development Cost of
Immovable Propery
(Total Value)
(i) | Approximate Current 1
Market Price of 241,00, mﬁ_ ]
Asses (Total Value) b
7 Linbilities 7345, 6en]_ =
(i1 Government |
dues {Toral) o ':Pﬂ'nmf"
(i1} Loans from Bank,
Financial Institutions and 2, 3¢ nesf
others (Total)
8.| Highest educational qualification: ===
1o Toms BWymeRy | a2d | AlEdI% |, TaT
{(Give details of School / University education with full form of the certi ficate/ diploma/ depree
course) (Name of the School /College/ University and the year in which the course was completed. ) ‘

VERIFICATION

|, the deponen, above named, do hereby verify and declare that the contents of this affidavit are true and correct o the
hn:ml of my knowledge and belict, no part of it is false and nothing maierial has been concealed there from. | further
deelzre that ;

(2] there is no case of conviction or pending case against me other than thase menticned in items 3 and 4 above:

1L my spouse, or my-dependents do not have arty asset or liability, sther than those mentioned in items 5 and &
ahwive.
[

VOIROIBU. 1o 1ovmscnmsmisons b B OB it YOS s Tt 2| PR
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MNate: 1 Affidavit saould be Fled faest by 3.00 ¥ on the last date m“ﬁﬁng naminations,
= Affidavit suould be sworn before an wnth Commissiuner or Magratrate of the First Class or before & ol
Pubtiz.
A All columns should be filled up and na calumn to be loft biank. IF there is no information io furis!: in tesjal vl
any if=m, either “Nil" or “Not a,plicable”, a5 the case may be, should be mentioned
4. The affidavit should be cither tvped or written legibly and neatl.
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